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Copy to the:-

Learned Advocate General, J&K.
Financial Commissioner (Additional Chief Secretary) Jal Shakti Department

Principal Secretary to Hon’ble Licutenant Governor, Raj Bhawan.
istry of Home Affairs, Government of India.

Joint Secretary (J&K), Min
Registrar General, High Court of J&K and Ladakh, Jammu/Srinagar.
Principal Secretary to Hon’ble Chief Justice, High Court of J&K and Ladakh.
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